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-’ Present : Shri B.3. Mainee, counsel for the applicant.

Shri H.XK. Gangwani; counsel for the re spondents,

In this application dated 1.8,1990sthe applicant

‘who™ is working,as‘Aséistantxwofks Manager in the Northern
!. Railway has prayed that theAcharge sheet at Annexure A-1
‘ ané thé inquiry‘préceédings\Should be set aside or.in the
‘ altetnative the dlrections be issued to the respondents o
f1nalise the d1501plinary prOLeedlngs within a specxftﬂd
period, , |

ﬁ‘; ‘;' We héﬁe.heard the arguments of both the partins and

gone throuon the documents. The aoplltant had bea suspende

_on 12 4,90 and aue charc@ sheet w&s-berved on 11.12.89,
1

The disciplinary procpedlngs are now under way and the

inquiry proceedings arz going on.at th¢ preliminary stage,
However, the order of suspension has Since been revokad and
the applicant reinstated wee,fs 17.10.1990. ' Accordingly,

in the’ 1nterest of justice, ‘we admwt the application and
having heard the leazned counbcl of both the natt'@s&)we

Phathe . !
close the‘%aa§~with the dlreCtlon¢ to the respondents to :
o
. complete the disciplinary proceedings w1thln a period of

v o six months from the date of communltatlon of this oruer.

There will be no order as to costs. -
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